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> Dated: this the <3 day of ppril, 1997,

HON 'BLE MR. S, ReADIGE,MEMBER(A) o
HON B € MRS, LAKSHNI SymM INATHAN, MEMBER(D).

phool Singh,
yo sh.Phaggan Lal,
HTTE, Northem Railway,
Saharanpur(UP) . eeefoplicent,
(By Adwocates shri G,D.Bhandari ).
rsy
> 1. Union of India throwgh
the Genaral Maneger,
No rthemn Railhlﬂ?’
Baro da Housae, '
Neu Delhi. ,
2. The Divisional Ralluway Manager, '
Northem Railuay, . -

mbala Cantte secece RASDONdEN ts.
(None for the respondents).

—dUGNENT
BY_HON'BLE MR, 5, R ADIGE MEMBER(A) L
applicant seeks promotion as Hsead Travelling
Ticket Examiner ( R, 1400+2300) retrospoctiwly uw, s fe
1.1.845

20 adnittedly, spplicent, who belongs to SC
comnunity end was working at Ssharanpur, in the fgeder
post , was promoted to the aquivalsnt post of
Onductor vide orders dated 26.5.86 (A nnexure~ AB)
and postad to Kelkas The promotion was to be sffective
from the date applicent took charge, but he did not
svail of that promotion snd continued at $harsnpur
on the feeder post, Meanuhile, consequent to a
departmentel proceeding he was inpand a penalty of
; vithholding incresent for 2 years from 1,12,86 to

30,11,88, Af ter that period was over, spplicent was
again considered for promotion as HTTEor its
equivalent post in pprile May, 1989 which resulltod in
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his promotion as HTTE Saharshpur on 8,3.,90 , It is
not denied by applicent that he was removed from
sorvioi_ns' @ result of a vigilence case vide letter
dated 6,12,91.

3. We note that when spplicent was promoted
as nductor at Kalks w.8.f. 26,5.86 he did not
proceed to join the promotion post but rspresentsd
more than once to bs g rented promotion in Saharampur
ftselfs’ Respondents wers not obligad to o 0 and
thelr Circular dated 19.11,70 relied won by him ars
only in the naturs of guidelines to bs followed

a8 far as practicable in the exigenciesof service.
Applicant also relies on the Chief Inspactor
(Ticket) letter dated 7.1.89(Anne xure=A14) foruarding
.applicant’s representation in vhich it has bee
stated that spplicent could not be spared to
procesd to Kalka due to shortags of staff, but the
Pact that applicaont eppsars to have made no move

to be relisved to proceed to Kalka after issue of

p romo tion orders dated 26.5.86 lends Ssupport to

the view that he was not sverse to oon tinuing at
Ssharsnpur even on the lower post, and was sll

along hoping to be eccommodated on the promo tional
post in Saharenpur itself,

&, It wuld have baen snother matter if
applicart had availed of the promotion when offered
to him and then egitated his grieuvsnce for promotion
from an earlier dato/but by not availing of the
promotion when offered to him, bacauss it inwlved a
change of station and continuing at the same station
even on the feeder post, applicent forfeits his
right for consideration for promotion from |y

earlise dates
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S. i_n the result, ws see no good ressons

.to interfere in this matter. The 0A is dismisseds

No costs,
Lol s Atz
( MRS, LAKSHRI SWAMINATHAN) ( S.R.ADIGE
memMBER(I) . MeBER(R),
o /ug/
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